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Appendix A: The Firm’s response to this inspection report  
Pursuant to Section 132(2) of the Companies Act, 2013 and Rule 8 of NFRA Rules, 2018, the 
Authority is publishing its findings relating to non-compliances with SAs and sufficiency of 
the Audit Firm’s quality control system. As part of this process, the Audit Firm provided a 
written response to the draft Inspection Report, which is attached hereto. NFRA based on the 
request of the Audit Firm has excluded the information from this report which was considered 
proprietary. 
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